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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (P.B.)

DELHI
O.A. No. 215 OF 2024

IN THE MATTER OF:

Ankit Tiwari ... Petitioner
Versus

ISKCON Prayagraj & Ors ...Respondents

REPLY OF THE RESPONDENT No.4 ON THE O.A. FILED BY THE

PETITIONER

MOST RESPECTFULLY SHOWETH:

1.

That the present matter is pending before this Hon’ble Tribunal and his next
listed on 18.12.2025.

That the present matter pertains to the construction of three buildings,
namely Ganga, Yamuna and Saraswati by the ISKCON Prayagraj, situated
at A—161, Kashi Rajnagar, Baluaghat, Prayagraj, Uttar Pradesh. It has been
averred by the petitioner that the three buildings, as above, so constructed
by the ISKCON Prayagraj de-hors the provisions of law.

That with regard to the allegations and averments of the petitioner, a
detailed report has been obtained from the Prayagraj Development
Authority, which has been arrayed as Respondent No.04 in the present
matter.

That Chairman, ISKCON applied for the sanction of the map towards the
construction of temple. The land admeasured 7073.53 Sq Mtrs. The map
was sanctioned vide sanction permit No. 85/Zone-9/Up.-23/Pra./2002-03
dated 17.05.2004.

That this map was subsequently amended and amended map was

sanctioned vide sanction permit No. 145/ Pra. A. (Bhawan)/ Zone-2/2010-
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11 dated 06.01.2011. Vide this sanction, the outer deadline for the
completion of the project was 05.01.2016.

6. That construction was not completed by 05.01.2016. The Chairman,
ISKCON vide letter dated 12.10.2018 applied for the extension of time.

7. That all the constructions in the “Development Area” are subject to the
“Building Construction and Development By-laws, 2008” as amended
from time to time.

8. That the By-laws, 2008 (as amended from time to time) provide that the
sanctioned map / permit remains valid for the maximum period of 05 years.
Before the lapse of 5 year, if the applicants submits and application for the
extension of time, the Development Authority can extend the time after
deposit of fee, but for a maximum period of three years, on such terms and
conditions as may be imposed by the development authority. The relevant
extract of the rule is as under:

Original provision:

315 femtor argem (D) wd AR & 9ol 2 U aR <1 TE Ige Afeaw 5 9 @
T BN Jerar forq e erf |
(1) dfg o @ URME W 1 qaf T B WM B qd -G
ERT W1 o3 Ay o R witreRer QA W SR ufeel @ orf|
IEd §U Sl 98 IR H= ST 9, VP IR H TP a¥ B forg
IRFT 3 IR WHfa & Tdeeer 1 Fgafa FEiRa ges e <
|aHar |

Amended provision:

9. That it is respectfully submitted that since the extension-application was
preferred by the Chairman, ISKCON on 12.10.2018 and the initial / first

permit lapsed on 05.01.2016, therefore, the extension-application was per-
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se not maintainable. In such circumstance, the sanction granted to ISKCON
lapsed by efflux of time, which cannot be extended any further.

10. That the coordinates of flood-plain (FPZ) has been identified by the CWC.
The work of physical demarcation of Yamuna In district Prayagraj is in
progress. After the work of demarcation is complete, appropriate decision
for the demolition / compounding of impugned structure can be arrived at.

However, as on date, no construction activity is in progress.

RESP NDENT

Through Counsel (%/
‘:r“f‘\“
(VI MISHRA)
Advocate on ecord
Ch No.221, CK Daphtary Lawy hamber
Tilak Lane Supreme Court, Delhi-110001
(E): vibhavmishraoffice@gmail.com
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (P.B.)
DELHI
0.A. No. 215 OF 2024

IN THE MATTER OF:
Ankit Tiwari
Versus
ISKCON Prayagraj & Ors
AFFIDAVIT
I,jl’(thr*r 9 Si g-sf« Sq\'\ﬂwqu ,Slo_Baby e, Soheyywar, aged about 44
Yrs, presently posted as Town Planner of the Prayagraj

Development Authority, having office at 7t and 8™ Floor, Indira Bhawan, Civil
Lines, Prayagraj, Uttar Pradesh, the above named deponent, de hereby depose and
state on oath as under: ‘

1. That the deponent, being posted as the officer as above, is the authorised

and competent officer to depose the present affidavit having been well

> aware of the facts and circumstances of the present case.
2. That the above reply has been prepared by the empanelled counsel under

<.imy instructions on the basis of the report made available to him by the

3. That the deponent is deposing on the material available on record and

)

DE ENT

nothing material is concealed herefrom.

JIFICATION:
¥4ified at Prayagraj on this, 16" Day of December, 2025 that the contents of the

= ' replyLand the affidavit are true and correct to the best of the
Foryhd : £ Mf'd'erived out of records. js/('\
Jentified IR g DEP@ENT

by Mr.

Advocate to be his/her affidavite’. | . NTWIED
are true and correct Which Is hey IDE 8y

Verified and attested. i’
Manoj\%;p‘\ ADVOCATE PRAYAGRAJ

Advocate Nt
Prayagra,
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